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25.8.09 	 GP/KN 	 C-Il 
7. 

	

	MsDeepthi for MrJ.Ravikurnar & Ms.AmbiIi G 
Mr George Joseph for Mr PS Bqu,ACGSC 

Counsel for the respondents seeks three weeks 
further time to file a reply statement. Let the s me be 
filed. within three weeks. Rejoinder, if any, be filed 
within tWo weeks thereafter. 

Admit. 	List before RC for completron of 
pleachngson 12102009 

KN(AM) 	 GP(JM) 

asp 

A 	
1201 2010 GP(JM)&KGJ(AM) C-LI 

(12) Mr. I Ravikumar & Ms Ambth G.  
Mr. MV rflianhi 	foi' Mr PS Biju, 

(14) 	RC 	 ACGSC 

	

G Mr. 	
MA 32 of 2010 (To accept documents - 

P A Kumaran for, Mr. PS Biju 
ACGSC 	 This MA has been filed by the phc ant 

toaccept certain documents Learned counsel 
Counsel forrespondents 

seeks further one month's time for 	 for the respondents has no o ection 
filing reply. Time granted. Call on 	 Accordingly, thk is allowed and. the 
23 11 2009 	

1 	 documents are taken on record 

12.162009 	 List before the Registrar on 8 2 0 10 the 
date already f{d 

KGJ4M) 

$YSA 
(8) 	RC 	 15.022010 	KT & KN 	 C-I 

(9) 
None for applicant. Mr. RaJesh for 	None for applicant 

Mr.P.S.Biju, ACGSC 

Counsel for respondents 
prays for further three weeks time 	 List on 18.02.2010. 
for filing reply. Time granted. Call 	 By order,  
on 31 .12.2009. 

	

23.009 	 c.o' 	- 

15.02.2010 
vs 

.: 



/ •. 	 r 	 H 

- 	 (4) 	Pc 

None for efther side. 	 18.02.2010 	KTJ)&KGJAM) C4 

	

Respondents have not 	 (11) Mr. T. 1avikurn & Ms. Ainbili G. 
filed reply statement till date. 	.•. 	. 	MLP.S. Biju, ACGSC Further time is granted till 
08.02.2010 as last chance. Call 	

0 

on 08.02.2010.. 	 Counsel for the respondents submits that 
reply staument isbcn ready and is sent for 

	

3190, 
. 	 etthig H•eEice he requested three itore. 

'we s'ti e to file the.same. 

Thus,thOAispostedaflerthreeweeks 
on24thMarch,,2010. 

010 

• 	 KGJ(M), 	 KT(JM) 

SA 

14I7_ 	 243 	KT!KGJ 	 c-I 
RC 	 MrTRavkUar.. 

Mr PSBijuACpS 
None for either side 

-S,nãe theapplicant hasjlled , the rejoinder, 

	

Respondents have not 	J-counsèI fortherespondents wants tofe an additional filed repy statement have 
	 reply statement lfl thematterbsVon 1842O1O; 

granted for this pUrpose. Hence 
 

thecas& may be posted 'before the• 
 

Bench for further directions., on 	
' KGJM) 	

~ KT(JM) 15 02 2010 	— 	 - 	 ' 

asp "?b8 oiio 

,LbfJ1,, 	wna*it '" 	 Mr Unniknshnan for Mr tavikumar 
: 	

Mr.'PSBijuACGSC 

f3 I(0 
r2e)tr'l 

. 4., 	p.,  

Counsel for - the.,  respondents seeks some rnore 
time to file an additional reply statement Let the same 
be filed within three weeks 	List for disposal on 

5:2OiO." 	 0 

;0 •0 	

. 
s 

KNAA). 	0 	 . 	 GP(JM) 

asp 	" 



oifro'fci4: 
it 

I) 	 , 	 I 	cF'II<N 	. 

	

k'4)JJ U9O 	'1t,1rtrRavikumar 
Mr PS Biju,ACGSC 

i;rL tirnth 	ic!wj 	ii$ i! 	au) 	 .1.. 

j bw 	 1cir QUnseJiPr the paies subrphtedthat thi case 

	

)1JJX 	j vs substatialIy heard by Court 1  No 	According'y, 

	

ttj çs 	1placed before the same CoL1rt on 
11.6.2010. -- 

jncIt iftn bIi)(; i 

asp 
H 	 \ H. 

\ 

11 1 06240 KT(JM)&KGJ(A14) CLI 

	

; 	) Noje forflie applicant 

'II lHJ 1 Mr0eQe Kuruvilla for Mr P S Biju, 

jj Qnthe request of the cqunsel for the.. 

v 2trespondntspost on 226 2010 
U 	 V 14 r r 	i 

	
Cv 

I 	N  
I) 	 C 	 . 

	

- 	 t (Cr. 4  

..B y orièr ..• 
I .(flO.CT 

V 	 Court OfhEf 

	

Si. 	r 
4 11 	 r1 1 	' 	I 	 I 

	

22 06 2010i 	KT(JM)&KN(AM) C-I 

	

rH rI C (6l)'M il I 	e1,atianforMi T. Ravikmar 	I 
4 	I 	&Ivl s  i\.inbilcG- 	

I 

Noluie  for therespondents 

Post on 29 6 2010 
i t 	 Ii 

• 	Dy;OrUer 

SA 

2 



• • 	29.06.2010 .. KT(&KN'(A 
	

c-I 

(38) None for the parties 

Post on 8.7.20 10. 
-- 

By ordi:' 

Court VIMA  
SA 

08.07.2010 	4(1 &KN 	 C-I 
- 

MrTRavikuamr 
Mr P S Biju, ACGSC 

c 

AttherequestofthecounselforappJ,ca,it 1  list 
on 15 07 2010 

By order 

4 	 08.072010 
vs 

15072010 	KT&KN 	 Cl 
(38) 

Mr I Ravkuamr 
- MIPCSebaStianfOTMrPSBIJU,ACGSC 

1 	 At th request of the counsel for applicant, list 
on 26 07 2010 

By order, 

Ct 
15.07.2010 

vs 26072010 	KT & KGJ 
• (35-) - 

-. -Mr.T.Ravikumar 
• 	 • 	 Mr.P.C.Sebastian for Mr.P.S.Biju, ACGSC 

• 	 - 

At the request of the counsel for respondents, 
liston 28.07.2010. 

By order, 

C.O2: 
26.07.2010 

vs 



O4's% 

28 07 2010 IFJM&CJ(AM 

•No for iiie applicant 
-, Mr. P S Biju, ACGSC 

SA 
-' 	. r:  

K.T(JM)IKCJ(AM) 'C-I 

(54) Mr. T. Ravik.umar & Ms. Ambili G 
-' 	 c• 	r;ic 	ixi cMr..P.S..Biju. ACGSC 

i'. 
•,.. 

Post on 13.8.2010. 
v 

By order 
I •J 

Court Oihcer/t-i 

SA 
' 

33' •jia. 	 GP/KN 	 C-Il 
20. Mr.PC Sebastian for Ms.Ambili G 

tall 	 qu 	r4 	 iJ 	;r 

At the request on behalf of the counselfor the 
• 	 applicant adjourned to 24.9 7 2010. 

Byorder, 

,..•.. 	
.. 

COIl 
asp 

r 	I 



240910 	KT(JM)IKGJ(AM) 	 C-1 

MrT.Ravikumar & Ms.AmbiIi G. 
/ 	 i... 	 MiP S Biju, ACGSC 

At the request of the counsel for the respondents, list 
I  

on 08101.0. 
I 

By order,  
- 

•1. 	 .S . 	 .. 	'S 

•_. ' liIi 

• 	 . 

Cour.dMii-  i 

t . 	 It:e 

: 	'•IP : 	: 	 1 

• 	

. 	II 	 I j ., 
I 	I._ 	I 	I 	 I 	1111 

08 O•2Oi9 	KT$1KN 	 C4 

	

cj 	T 	 j 	 II 	Ii 	 A 	J Mr 

	

• 	 . * 	 .-, 	 .. .- 	 •.Ravikumar - 

auI1fdr Mr PS Biju, ACGSC 

............ 
. . 	,t therqUest.f4 thecounseI for either side list 

.on28:1042010.' 

-•j 	 .. 	 Byorder, 

C. (r4 
08.10.2010 

L 	 VS 	 ••/•J 	 . 

/ 	 2810<010 	KT&KGJ 	 C-I 
— 	

/ 	 ••4 4 

(29) 
Mr.TRaviktiamr 	• 	- 

Mr P S BijuACGSC 

- 	 At the requetf)the counsel for applicant, list 
on 01 41-2010 on 	e top of the list 	 - 

1'I4t 	1'1e9C/L1k' 	. 	
. 

4 

By order, 

1-. 	

-'• 	- -. 	. 	-. 	 •- 	 • 	 • 
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- 	 '— 	 28 10 201 0 
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JAL- 
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..,..• I 	 c_ 	- 
11.2010 	KT( 

	

1 	-' 	 •' I ic 	:c .y) ', 	

' 	 38)'Mt ''. Ravikumar & Ms. nibiL 
PS.'Biju, ACGSC 

	

:r 	'S 

Heard the learned counsel 
parties. 

The counsel appearing for th 
respondents isdirected to file an alditional 
reply statement, if any, as there are certair' 
points raised regarding the jurisdiction of th-
Joint Secretary and Vigilance Officerto'issue - 

1 the chargé 	and• also regarding th 
jurisdiction. of' the Joint Secretar) to' b' 

' 	 I .11 	- t:• 	 •'' 

appointed as Enquiry Officers This additional 
reply, if 'any shall be flied within i en day•: 
fIorn today 

I reat it as a part heard matter and post 
on 12.11.2010. 	 "v 

KGr(AM) 	 IT(JM 

-- 	 SA  

1bPt7  i61 '4 	18112010 / KT&KGJ 	 C4 

Mr TRavikumar- 
Mr ajeh fr Mr P S Bu, ACGSC 

	

• 	' 	' 	Released from Part Heard.  
00 I2lIII t0 . 

t  r~~Al 

18.11.2010 

vs _ty  $t.7rvt 

cdae1 

11 (rt 
 
-, 

	

H 

At the request of the counsel 
list on 08.12.2010. 

KG 

I' 

N 

471-  

c-I 

G. 

for 



21.01.11 	KN(AM)NAK(JM) 	 C-It 

9. 	Ms.Aswathl for Mr.T.Ravikumar &Ms.AmbIU.G 
Mr.P.S Biju ACGSC 

The applicants counsel states that the matter has 
• 	

0 	
been heard in part by Court I. Hence this may be listed 
bero Court I. 

Uston 28.01.2011. 

• 	 VAK(JM) 	 KN(AM) 

•Sv. 

11.022011 	PRR&KGJ 	CI 
(32) 

Ms.Ambili G 
None for respondents 

As the counsel for applicant is laid up, list on 
21.02.2011. 

By order, 

C.O(C-I) 
....11.02,2011 

• 21.2.11 	 PRR/KGJ 	 C-I 
33. Mr.T Ravikurnar 

Mr.PC Sebastian for Mr.PS BijuACGSC 

It Is submitted that ShrLPS BijuACGSC counsel 
for the respondents Is not well. Hence it this case on 
1.3.2011. 

• 	 By order, 

COt 

asp 

01.03.2011 	PRR&KGJ 	C4 • 	 (35)0 

Mr.T.Ravlkumar 
* 	 Mr.P.S.Biju, ACGSC 

At the request of the counsel for applicant, list 
on 07.03.2011.. 

Byorder•, 

C.O(C-I) 
01 .03.2011 

vs 



c1/ Sc6/Q9 

07.03.2011 	PRR & KGJ 
	

C4 

(35) Mr.T.Ravlkumar 
Mr.P.S.BiJu, ACGSC 

Heard the counsel for applicant for some time. 
Ust on 09.03.2011. 

By order, 

C.O(C-I) 
07.03.2011 

vs 

09.03.2011 	PRR & KGJ 	Cl 
(21 ) 

Mr.T.Ravikumar 
Mr.P.S.Biju, ACGSC 

P Lsf f 	--2Q 
	 Heard. Order reserved. 

Of 
	

By order, 

C.O(C-I) 
Ii o, 
	 09.03.2011 

o 
	 vs 

G 
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.21.01.11 	•. . 	. KN(AM)NAK(JM) 	 C-U 

9. 	,Ms.Aswathi for Mr.T.Ravikumar &Ms.AmbiIi.G 
Mr.P.S Biju ACGSC 

The applicanrs counsel states that the matter has 
been headin part by Court I. Hence this may be listed 
before Court I. 

List on 28.01.2011. 	 iI- -' 
... 	 VAK(JM) 	 . 	 KN(AM) 

	

11.022011 	PRR & KGJ 

Ms.Amb iii G 
None for respondents 

. ..,,As the counsel for applicant is laid up, list on 

By order, 

C. 

vs 	 11.02.2011 

	

21.2.11 	 PRR/KGJ 	. 	C-I 
33. Mr.T Ravikumar 

Mr.PC Sebastian for Mr.PS Biju,ACGSC 

It is submitted that Shri.PS Biju,ACGSC, counsel 
for the respondents is not welt. Hence list this case on 
1.3.2011. 

By order, 

asp 

	

01.03.2011 	PRR & KGJ 	 C-I 
(35) 

Mr.T.Ravikumar 
Mr.P.S.Biju, ACGSC 

At the request of the counsel for applicant, list 
on 07.03.2011. 

By order, 

C 
01.03.2011 

vs 



0 

070320111 	I 	PRR&KGJ 	 C-I 
(35) 

MrTRavikuriar 
Mr P S Biju, ACGC 

Heard the counsel for applicant for some time 
Liston 09032011 

B order, 

/ 

0 .03.201 
vs . 	.. 	..' 

09032011, 	PRR&KGJ 	 C-I 

My T Ravikumar 
Mi' P'S Biju, ACGSC 

Heard Order resenied 

By oyier 1  

jri)'!) 
O9.0.2011 

VS 

zin ) ut 	 ç 

3: 	 )n 

U 

07~ 

. 	
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